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\
) a.A. NO. 1314 of 1993.

27.2.2001.

Hon'ble Mr. S.K.I. Naqvi, J.M.
Hon·ble 2'lr.S.A.T. Rizvi, A.~1.------------------------------

Sri A.S. Diwakar, learned counsel for the

applicant. Sri L.M. ~ingh proxy counsel for sri D.C. Saxena

learned counsel for the respondents.
Heard at final hearing stage. While going through the

record, we find that it is a matter in which the applicant

has claimed his seniority over and above the respondent nos.
I

6 & 7 and incase the relief is granted, both the pr.tva te

respondents will be affected. The applicant has not ~
~ .~ taken any steps to 2ssue notices to the~o The a.A.

fails on this ground only for want of steps to the ne~essary'
~ ~;'1. /Iu.d ~ Jwd- ~l •

partYJ The a.A. is dismissed accordingly with liberty to

file a fresh a.A., if so advised, in accordance with Law.
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